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PART IV
Regulations, Orders, Notifications and Rules, of the Government of 

India, of the Government of Bihar, and of the High Court. 
Papers extracted from tire Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps
2. The undersigned is tw communicate the following deci

sion arrived at, in consultation with the Auditor-General 
on each of these question? :—

(1) The expression “ deposit such amount ” means 
No. 2159-C.—Thfc'Tollowinsr notification by the Govern- deposit tho whole amount standing to the credit of a re- 

ment of Bengal is republished for general information. employed Government servant at the time of his retirement
By order of the Governor in a Government or Railway Provident Fund.

*-p ^ y WTLlIaMS (2) The term “ immediately on withdrawal ” bars the
m ■ to’ 4. h.L deposit in the Defence Savings Provident Fund of any
' lief 1 ecrc y L amount withdrawn by an officer from another Fund before

HOME DEPARTMENT his re-< mployment, and
Press (3) A person who has withdrawn 90 per cent of hi*

accumulations in tho Railway Provident Fund may only 
transfer the remaining 10 per cent whic i is at his crodit 
at the time of his re-employment.

HOME DEPARTMENT 
NOTIFICATION

The 3rd August 1945

The 25th June 1915
No. 410-Pr.—In exercise of the power conferred' by sec

tion 99A of the Code of the Criminal Procedure, 1898 (Act 
V of 1898), the Governor is pleased to declare to be forfeited 
to His Majesty all copies, wherever found, of the book 
entitled '‘Scented Garden” by Dr. Benharcl Stern, trans
lated into English by David Berger and published from the 
Ethnological Press, New York, United States of America, 
on the ground that the said book contains matter which 
is deliberately and maliciously intended to outrage the 
religious feelings of a class of I-Iis Majesty’s subjects by 
insulting the religious beliefs of that'class, the publication 
of which matter is punishable under section 295A of the 
Indian Penal Code (Act XLV of 1860).

A. HAMID
Assistant Secy, to the Govt, of India

LAW DEPARTMENT 
NOTIFICATION

The 2nd August 1945
No. 3500-L.R.—The following Ordinance promulgated 

by the Governor-General is hereby republished for general 
information

By order of the Governor 
J. E. MAHER 

Secretary to Government^By order of the Goa canor 
R A. DUTCH .

Addl. Secy, to the Gov't, of Bengal
New Delhi. 21st July 1945 

ORDINANCE No. XXVI ov 194b
AN

ORDINANCE
temporarily to regulate the Andaman and Nicobar Islands 

Police Force
Whereas an emergency has arisen which renders it 

necessary to make temporary provision to regulate the 
Andaman and Nicobar Islands police force while it is. 
elsewhere in British India, and in particular to provide for 
the maintenance of discipline among members of the said 
police force ;

Now, therefore, in exercise of the powers conferred by 
section 72 of the Government of India Act, as set out in 

/7//. t ,jni joar £infch Schedule to the Government of India Act, 1935
8lfnla> I7th Jdly (*> Geo. 5, c. 2), the Governor-General is pleased 10 make

F. 46 (10)-R.U/45—The und rsignccl is directed to and promulgate the following Ordinance: — 
say that the following questions have been raised in l Short title, extent and commencement—(1) This, 
connection with the interpretation of rule 5A of the Ordinance may be called the Andaman and Nicobar Islands; 
Defence Sivings Provident Fund Rules Police Force (Temporary Provisions) Ordinance, 1945.

(a) Whether the expression “ deposit such amount in (~) extends to the whole of British India,
the fund ” occurring in that rule means that a Government (3) R shall come into force at once,
servant on re-omployment after retirement should deposit 2. Temporary provisions for Andaman and Nicobar
in the Defence Savings Provident Fund the whole amount Islands Police Force—[hiring the continuance of this Ordi- 
to hi; credit at the time of his retirement in any Govern- nance and notwithstanding anything to the contrary in any 
meat or Railway Provident Fund or may he deposit only other law but subject to any orders which the Central 
a portion thereof; Government may , nuke in this bchau, members of the

1 , . .. . - ... , i >» Andaman and Nicobar Islands police force shall have(*) Whether the term “ immediately on withdrawal withill lhe Province in which theyPiW the tirne beilJ ^ 
in the rule permits the deposit m the Defence Savings 1 ' such powers, duties, privileges .and liabilities, including 
vident Fund of the amount already withdrawn from t~ liability to discipline, as have members of the police force other fund by an officer who is re-employed after retire- 0f that Province: 1

~ ment ; and Provided that the exercise of powers and jurisdiction in
(c) Whether a person who has withcb awn 90 per cent any Province by members oi‘ the Andaman and Nicobar 

of hi ; accumulations in a Railway Provident Fund during .Islands police force shall he subject.to the general or special
leave preparatory to retirement can on his re-employment consent of the Government of that Province,
transfer the balance to th * Defence .Savings Provident WAY ELL
Fund. 1 icetoy and Governor-General

FINANCE DEPARTMENT 
NOTIFICATION

The 8th August 1945
fto. 4792-F.—The following Office Memorandum, issued 

by the Government of India in the Finance Department, 
is republished in tho Orissa Gazette for general information.

By order of the Governor 
E. MUKERJI 

Dy. Secy, to Government

No.
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AreaProvince
DEPARTMENT OF SUPPLY AND TRANSPORT 

NOTIFICATIONS
Bihar
The Central Provinces and Berar 

Chhattiegarh States.
Assam and Assam States 
Tbe North-West Frontier Province 

the States ox* Dir, Swat and Chitral. 
Orissa and the Eastern States exolll(jj 

the States specified above againBt itGr 
3 and 7. n®

Sind and Khairpur State
Boluchistan BnTish Bc^sU^and the States „

Delhi

6. Bihar ■ •
7. The Central -■ 

vinces and Berar.
Pro- an^ th*The 8th August 1945

No. 1S383-8.T.—The following notifications., issued by 
the Government of Lidia in the Department cf Food, are 
republished for general information.

8. Assam . •
9. North-West 

tier Province.
10. Orissa . •

Fron- and

By order of the Governor 
C. S. JHA

Secretary to Government 
’}. June 1945

No. l-SC(l) -In e r- g'< the powers conferred by 
sub-rule (2) ci rule Si oi ihv Defence of India Rules, the 
Central Government is pleased to direct that the following 
further amendments shall be raad.i in the Sugar and Sugar u Aimer-Merwara .. Ajmer-Merwaro 
Products Control Order. 1.43, namely :—

In the said Order—
1. In clause 3,—
(a) the words “ after such date as the Controller may 

notify in this behalf ” shall be omitted, and
(b) the words “in pursuance of any agreement entered 

into on or before such dato ” shall be omitted.
2: For clause 6, the following clause shall be sub

stituted :—

.V r, 11. Sind ••
12. British

1?. Delhi . •

V. SAHAY
Sugar Controller for India

The 8th Avgust 1945
. 4/vjqk q t -The following not ideations, issued bv No. 13385-a. - • the Departir.e it of Industrie;

th6i P-Tw es are 'published for general information 
and Civil SuppUe , P ^ order of the Qovernor

C. S. JHA

B

“(l) The Controller may, from time to time, fix by 
notification in £he Gazelle of India the price or maximum Bombay, 21st June 1945
price at which any sugar or sugar product maybe sold or No i/2(G5)/45-CG(CS)—It is hereby notified for public 
delivered, and different prices may be so fixed by him for information that in pursuance of the provis o to sub-section 
different areas or different typos or grades of sugar or sugar 0f soction G of the Hoarding and Profiteering Proven- v
pT???mu , tion Ordinance, 1943 (Ordinance XXXV of 1943) and with >

(2) Where the price or the maximum price has been so refcrence t0 cjauSj (&) of the said sub-section and in partial
/ , . . , , . t modification of the Controller-General of Civil Supplies
(a) the price at which such sugar or sugar product may Notificafcion No. l/2(143)/44-CG(CS), dated the 14th 

be sold for delivery otherwise than car-factory shall not November 1944 j have sanctioned the addition to the 
exceed the price or the maximum price as the case may hnded cost of each 0f the articles specified in column 1 of 
be fixed under sub-clause (1) for sale e.r-factory plus such the Schedule beIoWf 0f a sum representing the percentage 
charges m respect of transport to or m specified areas and of 8Uch ]anded cosfc specified in the corresponding entry in 
other incidental chaps as are approved by the Controller; coluran 2 of the said Schedule, for the purpose of deter- 

<6) no person shall sell or purchase or agree to sell or mini the maximum retail price of such article (inclusive 
purchase such sugar or sugar product at a price higher than in thefecase of the articles specified i a items 1 and 2 of the

•word “price”, wherever it occurs, the words “price or dealer the seller shaii aRow a discount at the mm!mum 
maximum price” shall be substituted. rate specified m the corresponding ent.-y in column 3 of the

4. For sub-clause (1) of clause 8, the following sub- C e U e‘ 
clause shall be substituted, namely :—

* (1) No sugar shall be transported, or offered or 
accepted for transport, whether by rail, road or water, and 

■ whether by a railway servant, common carrier or other 
person, except under and in accordance with the terms 
■of—

Secretary to Government

Schedule

l 2 3

Sanctioned addition 
to tbe landed cost 

permitted for 
determining the 

soiling price 
of the article

Percontago of dis
count to be allowed 

when the sale is 
made to a dealer

Description of the 
article(a) a general or special permit issued by the Controller 

in this behalf ; or
(1) a Military credit note.
Provided that nothing in this sub-clauso shall apply to 

the transport of sugar not exceeding 20 seers as part of the ** Surg|cal Instruments 50% of the. landed 12£% of the maxi- 
personal luggage of a bona fide traveller.” ' mP°rted) cost. mum rotail selling

B. R. SEN price.
10% of the maxi

mum retail selling 
price:

3 Hospital Furniture 50% of the landed 12£% of the maxi- 
(Imported) cost. mura retail soiling-

price.

2. Hospital Appliances 40% of the landed 
(Imported)Secy, to the Govt, of India cost.Sitnla, 29th June 1945

No. 35-SC(I)/4o—In pursuance of sub-clause (1) of 
clause 8 of the Sugar and Sugar Products Control Order,
1943, and in supersession of the Sugar Controller’s noti
fication No. 3u-SC(I)/43, dated the 29th May 1943,
I hereby issue the following general permit ” Bombay, 21st June 1945

Subject to the provisions of any local or provincial orders No. l/2(66)/45-CGfr<*\ t+ • i t. , . ...
regulating transport of sugar, sugar may be transported information that in illrL ' ls hereby notified for public
without a special permit from the Sugar Controller for (2) of section 6 of the °f Pr0X180 to sub-section
India, whethor by rail, road or water, from any place in a tion Ordinance for arclinS and Profiteering Prcven- 
province specified in the first column of the schedule hereto (1) the ex-factorv n •' pUr?0Sve 0/ d *tcrmining : 
annexed to any place in the area specified against that column (1) of the olifj80] °u ail^ °* articles specified m
province in the second column of the said Schedule. tioned the adding 4° vr° “ereto appended, I have sane-

Schedule sum representin' tL n ?St ofProduttion ‘hereof, of a
specified in the nnr Perce.ntage of such cost of production 
Schedule ; responding entry in column (2) of the

,. Madras, Coorg, Pudukotta and the French (2) the’marine™
Settlements of Pondicherry, Karikal and 0f such article PnCC afc Wkich

.. Bombay, the Gujarat States, the Deccan fa?tory price of a sum renrespntino- fU , f
States, the States of Idar, Radhanpur Price specified in the nor presenting the percentage of such
and Vijayanagar and the Portuguese the said Schedule ^ responding entry in column (3) of
Settlements in India. • a retail denial8’ pr,<,,Vldecl thafc where the sale is made to

.. Bengal, the States of Tripura- and Cooch *. 11 dea,er the so or shall Mlnw n \ is mauo
Bebsr cud the French Settlement of Pr‘CO at, a minimum rate> V\dllSC?unt on “>0 retail
Chandarnagore. entry in column (41 rvf aP^c,hec* m the corresponding

Pro- The United Provinces and the States of Explanation * ' V * yla*’ hchedjle.
Raxnpur, Benares and Tehri-Garbwal. price of an o„*-' i . tbe Purpose of his notification the

The Punjab and Punjab States, excluding :n n i Article included in nmr rvFTehriiarhwal and Khairpur! ^ !n ^ (1) of the fl«fd Q £ ? ,°f lfcem 1 or 2 specified
include packing charges if anyhedU e shaI1 1)9 deemed to

Province Area

i. Madras
a dealer may sell any 

ve sanctioned the addition to tho ex-
2. Bombay

3. Bengal ..

a
4, Tho United 

vinces.
5. Tho Punjab
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Schedule
fl)

(2) (3) (4)

Stanctioned addition to the cost 
of production to determine 

the ex-factory price

Sanctioned addition to the ex
factory price to detormine the 

maximum retail price

Description of the article Minimum discount to be al owed 
where the sale is mails to 

a retail dealer
1. Surgical Instruments
2. Hospital Appliances 
3 Hospital Furniture

10% of the cost of production .. 50% of the ex-factory price
1 \% of the cost of production .. 40% of the ex-factory price

• • 10% of the cost of production ..

Bombay, 26th June 1945

12£% of the maximum retail price 
.. 30% of the maximum retail pr cd

12£% of the maximum retail price50% of the ex-factory price

of tho said sub-section, I direct that the following amend- 
No 1 t incut shall bo made in tho Department of Industries and

ferrori . cx'erclse °: thH powers con- Civil Supplies Notification No. l/2(28)/45-CG(CS), dated™ X"™ y PX'80}0 sub-section (2) of section 6 21st April 1945, namely
Prevention Ordinance, In the Schedule appended to the said Notification after 

UNO. AAA V of 1913) and with reference to clause (6) item 13, add tho following as item 14 : —

1 2 3 4 6
14. Crucibles .. 33 1/3% of tho landod 33 1/3% of tho landed

cost, less 15% of tho cost, less 16% of the 
total. total.

38 1/3% of the landed cost, provided that 
when 2000 or more Crucible numbers* 
of the same type are sold at one lime 
by tho importer to a consumer the 
maximum permitted addition shall be 
15% of the landed cost.

* << 2000 Crucible numbers ” means for instance, 
20 Crucibles of Typo No. 100, or 
40 Crucibles of Type No. 50, or 

100 Crucibles of-Type No. L-0. etc.-4 C. C. DESAI
Contlr. Oenl. of Civil Supplies

amendment shall be made in the Textile Commissioner's 
notification No. T. C.(14)/44, dated the 30th December 
1944, namely: —

In the table appended to the said notification after 
entry No. 16, the following shall be added, namely: —

“17. Mr. B. C. Patel, Deputy Textile Commissioner 
(Distribution)—The whole of British India.

18. Mr. M. Sulaiman Sait, Additional Deputy Commis
sioner—The whole of British India.

Bombay, 26th June 1945
No. T.C.(9)5/45—In exercise of the powers conferred 

on me by clause 21 of the Cotton Cloth and Yarn 
(Control) Order, 1943, and with the sanction of the Central 
Government, I hereby direct that the following further 
amendment shall bo made in the Textile Cor missis n r 
notification No. T.C.(9)/44, dated the 30th May 1944, 
namely: —

In the said notification after entry No. (8) the following 
shall be added, namely: —

“(9) Mr. B. C. Patel, Deputy Textile Commissioner 
(Distribution).

(10) Mr. M. Sulaiman Sait, Additional Deputy Com
missioner.”

The 8th Aurjmt 1945
Ni>. 19387-S.T.—The following notifications issued by 

the Govornment of India in the Department of Industries 
and Civil Supplies are republished for general information.

By order of tho Governor 
C. S. JHA

Secretary to Government
l >

Bombay, 26th June 1945
No. 58-TA/44 —In exercise of the powers conferred on 

by clause (b) of sub-rule (2) of rule 81 of the Defence 
of India Rules read with the Notification of the Govern
ment of India, Department of Industries and Civil 
Supplies No. 78-Tex (B)/43(w), dated the 4th December 
1943, and in supersession of the Notification of tho Textile 
Commissioner, Government of India., Department of 
Industries and Civil Supplies No. £8-TA/44(«), dated the 
2nd Decembor 1944, I hereby direct that no person shall 
sell or offer to sell ordinary loom pickers used in the tex
tile industry for a price whi< h exceeds a sum represent
ing—

me

(•£) in the case of pickers imported from outside India, 
their landed cost increased by 20 per cent, thereof;

(n) in any other case,t the cost of production increased
by 33 1/3 per cent thereof: . ,

Provided that the price charged shall in no case exceed

Bombay, 26th June 1945
No. T.C.(21)/4o—In exercise of the powers conferred 

by sub-clause 1(b) of clause 18B of the Cotton Cloth and 
Yarn (Control) Order, 1943, I hereby direct that no manu- • 
faefcurer having no spinning plant shall sell or deliver any 
yarn except to such person or persons as the Textile Com
missioner may specify.

the rate of Rs. 210 per gr jss. . ... , 110
2 I also direct with rvfhrence to sub-rule (1) of rule 119 
the Defence of India Rules that notice of tins order 

- shall bo civen by the publication of the same in the official 
Gazette and by the issue of a Press Note summarising and B07U bay, 26th June 1945

No. T.C.(*22)/45—In exercise, of the powers conferred 
by clause 21 of the Cotton Cloth and Yarn (Control) 

1943, and with the sanction of the Central
explaining its provisions. M.K.VELLODI

Jnut Secretary to Government of India
on me 
Order,
Government, I hereby authorise each of the following 
officers of the Department of Industries and Civil Supplies 

NT T r mi0/45—In exorcise of the powers conferred jc the Office of the Textile Commissioner, Bombay to 
rso. i.u ) • / 0£tjie Q0tton Cloth and Yarn (Control) discharge on my behalf the function of the Textile Commis- 

on me by ciau ^ tion of tho Central Govern- sioner to grant special permission to manufacturers under
Order, 1943, a flowing further amend- sub-clause (1) of clause 18-A of the said Order, namely: —
ment, I hereby cur ‘ Textile Commissioner’s i. Mr. B. C, Patel, Deputy Textile Commissioner
meat A(15) 1/43, dated tho 27th Decern- vDistribution).
Notification No. 3i- - • ( 2 Mr. M. Sulaiman Sait. Additional Deputy
ber 1943, namely . ^ said Notification, in Commissioner.

J:Jt
tea, namely :—

“ 2. Director of Textiles
Textiles.”

Bombay, 25th June 1945

Bombay. 26th June 1945
No. T.C.(23)/45—In exercise of the powers conferred 

bv clause 21 of he Cotton Cloth and Yarn (Control)_ and the Additional Director of
on me
Order, 1943, and with the sanction of the Central Govern
ment, I hereby authorise MrM. R. Kazimi, Additional 

• • of the powers conferred Deputy Commissioner, to discharge on my behalf the func- 
' No T.C.(14)12/45—In exercise 5loth and Yam tion of the Textile Commissioner under clause 15 to exempt

on me by clause 2i of the , n q{ th(j CentMl by special order any cloth or yarn from the provisions of
(■Control) Order, 1943. and "1‘1, * (t the following further clause 14 of the smd Order.
.Government, I hereby ci

Bombay, '26lh June 19*5
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8, No. printer shall buy for the 
sell after printing to am; other,P^'tS0"’Jebefore the d*fc», 
or not in performance of a con.tiac. defined in r!iG.~
of this Order; provided that an artifice > TCS-42/1,
Textile Commissioner’s general permission • ^ -
dated the 10th August 19-14 and ehgible to pu.chasc^cio^ 
thereunder direct from a nianufactuiei

Bombay. '2tit.li June 1945
So. T.C.(0)7/45—In exercise of the powers conferred 

on me by sub-clause (c) of clause 10 of the Cotton Cloth 
and Yarn (Conti ol) Order. 1943. I hereby direct that the 
following further amendment shall he made in the Textile 
Commissioner’s notification No. T.C.(6)1/44. dated rhs 
19th February 1944, namely: —

In the proviso to clause 3 of the said notification the 
words “or cheese” wherever they occur shall be deleted.

such.cloth and sell it after printing. .f j(j
t/bf;riSrexS the

LTo!°Xo person shall work a printing machine which he 
d not in his possession, installed in working oi >>
.... time during the month of January 194o.
11. The Textile Commissioner may, bv 

special order in writing and subject 
and conditions as he may therein specify, exempt any 
person or class of persons from the operation of any of ine 
provisions of this Order.

12. (1) The Textile Commissioner may, by notification 
in the Official Gazette specify : —

(а) the maxim urn prinking charges which any person 
may charge for printing cloth ;

(б) the markings t«o be made by any person printing any 
cloth and the time and manner of making them ;

(2) No person'shall for printing cloth make a charge in 
of the priniting charges specified under sub-clause

Bombay, 7tli July 1945
' No. T.C.(24)/45—In pursuance of the authority con

ferred on me by clause 11 of the Cotton Cloth (Control of 
Printing) Ord.-i1945, I hereby exempt all printers and 
dealers from the restriction specified in clauses 8 and 9 

- of the said Order in so far as these restrictions apply in 
relation to hand loom cloth the count of warp yarn 
employed wherein is 36s or lower.

some a general or 
to such restrictions

M. K. VELLODI 
Textile Co mm iasion < r

Xeiv Delhi, 7ih July 1945
No. TB(2)/45—In exercise of the powers conferred by 

sub-rule (2) of rule 81 of the Defence of India Rules and 
in supersession of the notification .of the Government of 
India in the Department of Industries and Civil 
Supplies No. 64-TB/45, dated the 6th March 1945. the 
Central Government is pleased to make the following 
Order and to direct with reference to sub-rule (1) of rule 
319 of the said Rules that notice of the Order shall be 
given by the publication of the same in the Official 
Gazette and by the issue of a Press Note summarising 
and explaining its provisions: —-

1. (1) This Order may be called the Cotton Cloth 
(Control of Printing) Order, 1945.

(2) It shall apply to the whole of British India.
(3) It shall come into force at once.
2. In this Order, unless there is anything repugnant 

in the* subject or context—
(a) * 'controller ” means the principal officer appointed 

by the Provincial Government for the administration of 
textile control and includes any officer authorised by 
him to exorcise any ol his functions under this Order ;

(b) “machine-print” 
mechanical process, 
cloth by any other process ;

(r) “print” means to print cloth by any process what
ever ;

(d) “printer” means’ 
cloth :

excess
(1) (a) :

(3) Where the Textile Commissioner has specified under 
sub-clause (1) (/;), the markings to be made and the time 
and manner of making them, every person printing any 
cloth shall cause such markings to be made on the cloth 
at the time and in the manner so specified.

13. The Textile Commissioner may with a view to 
securing compliance with this Order—

(a) require any person to give any information in his 
possession with respect.to any business carried or: by him 
or any other person ;

(b) inspect or cause to be inspected any books or other 
documents belonging to or under the control of any person ;

(c) enter and search or authorise any person to enter 
and search any premises, and seize or authorise any person

moans to print cloth by any to seize any cloth in respect of which he has reason to 
and “hand-print” means to print believe that a contravention of this Order has been

milted.
com-

14. Every producer and printer shall maintain records 
and submit returns on such dates and in such form as .the 

a person engaged in printing Textile Commissioner may specify by a notification in the
Official Gazette.

(c) printing machine” means a machine for the print- 15. The Textile Commissioner may by a general or 
ing of cloth : special order in writing authorise any “person to discharge

(f) “producer” means a person engaged in the produc- on his behalf all cr any of his functions under his Order
tion of cloth on powerlooms, whether or not in conjunc- 16. A Court trying any contravention of this Order may 
Hon with any process ancillary to such production such without prejudice to any other sentence which it may pass'
as dyeing, bleaching and printing ; direct that any cloth in respect of which it is satisfied that

(g) the expressions “cloth” “manufacturer”, “dealer” such contravention has occurred shall he fnvfeiWi m tt* 
and “.Textile Commissioner" shall have the meanings Majesty.
respectively attributed to them in the Cotton Clotii and 17. No prosecution for the contravention of anv nf tt 
Tarn (Control) Order. 194$. provisions of this Order shall be instituted without the nrc

o. No person shi ll buy or otherwise acquire possession vious sanction cf the Provincial Government or [ 1
of. or sell or otherwise* dispose of a printing machine who- officer of the Provincial Government not below the. ° 
thjer or not in performance of a contract made before the District Magistrate as the Provincial rank ol
date of this Order. genera! or special order in writing authorise !nZ behalf 7

4. No producer or printer shall work a printing machine Q’pj- O’NEII T
or cause or permit it to work continuously during any one Deputy Secy, to the Govt
day for more than eleven hours or for more than a single The 2nd August 1945
shift. No. 953-T.—The following notificatons ico„*a i

5. No producer shall— Government of India. War Transport Depart
(<f) cause or permit his cloth to be printed bv another republished for general information men^’

6. No person «hall machine-print or cause or permit to Secretary / /* A
he so printed any clotii— _ _ Alew Delhi. 30ih June 1945 ° °vernmet't

(a) the count of warp yarn of which is 48s or fine*’ and No. 15-LPC(S)/45—In exercise of the "n 
of which tiie width after printing, would be 40 inches or by sub-rule (2; of rule 81 of the Defence °f T conferrod 
less ; the Central Government is pleased to direct *1 ®u,es>

{h) in direct, basic, or other non-fast colours. allowing further amendments shall he mad * the
7. No producer or printer shall print or cause or permit Vehicle Spare Parts Control Order, 1944 ° ^ ^10 Motor

to be printed— the said order—
(a) any spilt cioth which after splitting, printing and I- alter sub-clause (j) of clause

calendering would be less than 25 inches in width ; clause shall be inserted, namely:--
(b) any cloth which in the grey state had a reed lower "(h) ‘Offer to sell’ shall be "deemed to ‘ a •

than 44 or a pick lower than 36 ; tnce to an intimation, by a person of the Ufle
-(r) anv oiec'* of stmd^rd cloth whether or not original!v him for sale of a spare "port made bv f) * ,Ceu ProP°sed by

price list, by exposing the spare part forion of a 
woven coloured with a mark indicating price, bv the fm nM ? 111 asROciation 

l.on. or otherwise however.” ' * "-ngT of a quota-

of India

are

namely:__

following sub-

a refer-

] urchased by Government' ;
(-1) any dhoti or other cloth with a 

!>crcler of a width of 5;S inch or less.
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11. After clause 20, the following clause 

inserted, namely: —
"20A. Where

shall be The 4th August 1945
No. 982-T.—The following Order, issued by the Govern- 

,, any sPare Part is sold, offered for sale or ment of India in the Department of War Transport, is
o .nerwise disposed of in contravention of any of the fore- republished for general information.

^4joing clauses, by a scheduled distributor, a registered 
, c ea .er’ an approved sub-dealer, or any other person deal

ing in spare parts, through any person employed by him or 
acting on his behalf, such person and also, unless he
proves that he exercised due diligence to prevent such New Delhi, lilh July 1945
contravention, the scheduled distributor, registered dealer, No. 7-LV(10)/45-—In exercise of the powers conferred 
approved sub-dealer or any other person dealing in spare by sub-rule (2) of rule 81 of the Defence of India Rules,
parts, as the case may be, and any person having charge the Central Government is pleased to make the following
on behalf of the scheduled distributor, registered dealer, Order, namely: —
approved sub-dealer, or any other person dealing in spare 1- (1) This Order may be called the Civil Motor Cars
parts, of the place where the- contravention occurred, shall Control Order, 1945.
be deemed to have contravened the said provision 
sions of i,his Order.'

By order of the Governor 
S. V. SOHON1

Deputy Secretary to Government

(2) It shall come into force at once. 
r (3) It extends to the whole of British India.

New Delhi, 30th June 1945 2. In this Order, unless there is anything repugnant
No. 15-LPC(10)/45—In exercise of the powers conferred hi the subject or context,

by sub-rule (2,. of rule 81 of the Defence of India (<0 -the Act” means the Motor Vehicles Act, 1939 (IV
Rules, the Central Government is pleased to direct that of 1939) ;
the following further amendment shall be made in the (&) “controlled motor car” means any unused motor car
Motor Vehicle Spare Parts Control Order, 1944, namely:— of a description given in the First Schedule imported into

In the said Order, for sub-clause (p) of clause 3, the India after the first day of April 1945 either on Govern -
following shall be substituted, namely:— ment account or commercially for civil use :

“(g) The ‘Provincial Motor Transport Controller’ in rela- (o) “dealer” means a person appointed as such under 
Lion ,to a Province means the Officer appointed by the Pro- clause 3 or clause 4 of this Order ;
vinicial Government to be the Provincial Motor Transport (d) “distributor” means any person whose name is for 
Controller for the purposes of this Order, and includes any the time being specified in the Second Schedule to this 

+’other Officer authorised by the Provincial Government to Order ;
perform any of the functions of the Provincial Motor (e) “motor car” has the meaning assigned to it in the
Transport Controller under this Order.” Act ;

Nev: Delhi, llth July 1945 (/) “offer to sell” shall be deemed to include a reference
No. 20-IPC(24)/44— In exercise of the powers conferred to an intimation by a person of the price proposed by 

by sub-rule (2)- of rule 81 of 'the Defence of India Rules, him for a sale of a motor car, made by the publication of 
the Central Government is pleased to direct that the a price list, by exposing the motor car for sale in 
following furh^r amendments shall be made in the Motor association with a mark indicating price, by the furnishing 
Vehicle Spare Parts Control Order, 1944, namely:—- a quotation or otherwise howsoever ;

In the Third'Schedule annexed to the said Order:— (</) “Provincial Motor Transport Controller” in relation
(1) against “United Provinces” in column 1— to a province means the officer appointed by the Provincial
(a) for the entry “22. Motor Cycle House, Lucknow”, Government to be the Provincial Motor Transport Control-

the following entry shall be substituted, namely:— !er for the purposes of this Order, and includes any other
“23. Motor Cycle House, Lucknow” ; officer authorised by the Provincial Government to

(b) after the entry “23. Motor Cycle House, Lucknow”, perform any of the functions of the Provincial Motor
the following, entry shall be inserted, namely:— Transport Controller under this Order ;

• “24. Sanghi Brothers, Lucknow” ; ‘ ih) “registering authority” means the authority em-
(2) against “Bihar” in column 1— powered to register motor vehicles under Chapter HI of
in the entry in column 4 against item 3, after the word the Act ;

Patna”, the words “and Calcutta” shall be inserted ; (i) “sale order” means an order in the form set out in
(3) against “Assam” in column 1— the Third Schedule issued by a Provincial Motor Trans-
for the entry “7. Surma Valiev Stock Ltd., Silchar port Controller ;

Gauhati Shillong and Sylhet”, the following entry shall (?) “schedule’ means a schedule to this Order ; 
be substituted, namely:— (fc) “sub-dealer” means a person appointed as such

“7. Eastern Motors Ltd., Shillong, Silchar, Gauhati under clause 3 or clause 4 of this Order.
3. A distributor may, by order in wilting, in the form 

shown in the Fourth Schedule to this Order, appoint a

or provi-
i

d i

and Sylhet” ;
(4)against “Baluchistan” in column 1— , , , , t .. , , .
for the existing words in column 4, the following shall, dealer or a sub-dealer for controlled motor cars of any make 

be substituted, namely:- ?r raakea dealt bn' in respect of such areas as may
“Quetta and Loralai” be specified in. the Order. I he distributor may at any

* rjtfoe ^Oth June 1945 time, by order in writing revoke or modfv any appoint-
No 15-LV(7)/45—In exercise of the powers conferred by ment of a dealer or sub-dealer. Copies of all orders made 

,ub-rule (21 of rule 81 of the Defence of India Buies, the under th.s clause shall be forwarded to the War Transport 
• Central Government is pleased to direct that the following Department of the Government of India, and to the 

further amendment shall be made in the Civil Motor Trans- Provincial Motor Transport Controller having jurisdiction m
port Vehicles Control Order, 1044, namely: - th« area ” respect of wblch,the °rd?ra are made' . ,

In the Second Schedule annexed to the said Order, under Provided that no such orders shall be issued m respect of 
the sub-heading "Ford Vehicles” for the entry ”34. control ed motor cars imported on Government account
Messrs Surma Valiev Stock, Ltd., Silchar (Assam)” the without the previous approval of the Central Government,
following entry shall be substituted, namely: - 4. The Central Government may, by an order in writing,

”34 Messrs. Eastern Motors Ltd., Shillong.” appoint dealers and sub-dealers in addition to those
Neiti Delhi, 30th June 1945 appointed under clause 8 of this Order and may by an

No 4ft PBm/45—In exercise of the powers conferred by order in writing, revoke or modify appointments made
,.ule 81 of the Defence of India Buies, the Central Govern- under th.s clause.
ment rtial^be^made"ii^the^Motor^Spiri tTBationingaQrtler\ commercially for civil use shall, within a week of receiving 
mem, biicm uo u consignment submit a return m the form set out m
1941, namely. , oa f RaiOrder after the Fifth Schedule to the War Transport Department of

In sub-clause (a) (11) following shall be inserted the Government of India and to the Provincial Motor
the wordsj to the dealer , the following shall be inserted, Controller of the Province in which his main

.h.. if TS/SB Government m.v b, „oli£o«i.„ m ,h„

satisfied ^ .^^ ^of Motor Spirit in custody of the Official Gazette specify the maximum retail price of
* §°lr arisiS out of evaporation, leakage, shrinkage or controlled motor cars of any type and make, and may by 

dealer arising , £trol of the dealer, he may in general or special order regulate the prices at which and
other cau6e . ified by him. permit the alternation the conditions subject to which controlled motor cars may
■of"the°figure 99 percent to any figure not less than 98 per be sold by a distributor to a dealer or by a dealer to a

cent.

5. Every distributor importing motor cars into Lidia

) I

D. R. RUTNAM 7. Every dealer or sub-dealer shall, by notice in the
Joint Secy, to the Govt, of India form set out in the Sixth Schedule, prominently exhibited
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. -i {A\ sftVe as otherwise provided by an order in

on his business premises, indicate she maximum re- ( ) Central Government no note relating to tlng
prices specified under clause 6 in respect of each type and of■ of hire purchase shall be entered on
make of controlled motor cars kept by him for sale. ^tificate of registration in Form G as set forth in

8. (1) No person shall sell or otherwise dispose of, oi cert 1n In the Act. 111
offer to sell or otherwise dispose of, a controlled motor Firs c registering authority is satisfied that u 
car at a price exceeding the maximum retail price specified ( ) . mav properly be registered
by the Central Government under clause 6, nor shall controlled proceed to !
he demand or receive any other consideration in excess subjec ac°oraance with the'provisions of the Ac®68?4?

or sub-dealer «h.,e„ » TS T "n S“ S?
addition to the retail price so specified such items of («) finnly on and ' ° tb»
delivery charges of the controlled motor car from the certifica o ^ ^ q{' ^ gftle ordel. to the 
premises of the distributor to the premises of the dealer (o) • Wity
or sub-dealer, as may be sanctioned by the Central Govern- which «sue ^ ^ Qr attempt to tran6fet

”74 VT*, f., m ....« ™y>» J»»b
disposal by him of a controlled motor car, take, or make 15. (1) Fveiy is n u- * " , keep
allowance for. anv other motor car, save a in accordance such records and ui a i n !0n to
with the written orders of the Provincial Motor Transport controlled motor cars as the Central Government
Controller from time to time by general or special older require.

9. (1) Save as provided in sub-clauses (2) and (3) no (2) Every sub-dealer shall keep such records and furnish
person shall sell or otherwise dispose of, or offer to sell such returns m relation to con ro e mo or cars as the 
or otherwise dispose of, anv controlled motor car. Provincial Motor Transport controller may from time f0

(2) The Central Government may by a special order rime by general or special order require,
require any distributor, dealer or sub-dealer to sell or 16. Every distributor, dealer, or sub-dealer. shall pm.
otherwise dispose of any controlled motor car in his duce for inspection by any person authonsed in writing
possession m such manner as may be specified in the in this behalf by the Central Government or the Previn,
order, and rihe distributor, dealer or sub-dealer, as the cial Motor Transport Controller at any reasonable time

any controlled motor car in his possession, and r 
accounts, books or such other records that are maintained 
or are required to be maintained under clause 15.

17. Any officer empowered in this behalf by the Central 
Government or by the Provincial Government may, witii 
a view to securing compliance with this Order—

(a) require a distributor, dealer or sub-dealer to furnish 
information relating to his business in motor cars ;

(4) No dealer or sub-dealer shall without good and (6) inspect or cause to be inspected any books or other
sufficient cause fail to comply with any sale order issued documents belonging to a distributor, dealer or sub- 
upon him and presented by the person named therein.

10. No distributor, dealer or sub-dealer shall remove (c) enter and search, or authorise any person to enter
from a controlled motor car in his possession any part and search, the business premises of a distributor, dealer 
thereoi or any accessory, tyre or tube pertaining thereto, or sub-dealer ; and
except for the purpose of repairing or replacing it, or’ for (d) seize, or authorise any person to seize, any article 
the purpose of effecting necessary repairs to the motor in respect of which the officer has reason to believe that N 
car, or with the permission in waiting of the Provincial a contravention of this Order has been committed and anv 
Motor Transport Controller or the Central Government, books or other documents which are in his opinion relevant 
and in every such case the distributor, dealer or sub- to prove the contravention, and thereafter take or autho- 
dealer, as the case may be, shall replace the part, acces- rise .the taking of all measures necessary for securing the 
sory. tyre or tube so removed by a similar article not production of the article and documents in a Court, 
less serviceable than rhe original article. 18. Where any controlled motor car is sold, offered for

11. (1) No person shall purchase or otherwise acquire, sale or otherwise disposed of in contravention of any of
or attempt to purchase or otherwise acquire, a controlled the foregoing clauses, by a distributor, dealer or sub
motor car save in accordance with a sale order issued in dealer, through any person employed by him or acting 
his favour. on his behalf, such

may

g

case may be, shall comply with the order.
(3) Subject to any ordei- made under sub-clause (2) a 

controlled motor car may be sold or otherwise disposed 
of—

anv

(a) by a distributor to a dealer or a sub-dealer to the 
extent authorised by the Central Government ; or

(h) bv a dealer or sub-dealer in accordance with a sale 
order.

dealer ;

... . , ,. , person and also, unless they, prove
(2) No person shall have m his possession or under his that they exercised due diligence to prevent such con- 

control any controlled motor car that has not come into travent-ion, the distributor, dealer or sub-dealer as the 
his hands in accordance with the provisions of this Order case may be, and any person having charge on behalf of
“dministwe^arefot “ forC°’ “ aa “or'. dealer or sub-deale?, of the place where

,hJl b„ efcctel or be elective in relation to » oiotroiled di.Mbutor b,i- h C M *“5-.
12. (1) Part I of every sale order shall be retained by the of(the UsTd^Mot™/ Vehicles1”Control8 Order*8 1944* or

Provincial Motor Transport Controller. The entries in of the Motor Vehicles ftn-n-P P^a r° r j iW
Parts II and III of the sale order shall be appropriately or of any other order ,!2 9°ntroi °Trd?f’
filled in by the Provincial Motor Transport Controller, the relating to motor vehirfipc ^ If India Rule ^
dealer or the sub-dealer and the person in whose favour (b) made a false deelaraH mat'°r /eblc e 6Pare Pa?*s ; ^ 
the order is made. any transition in n °f °r ftatem!nt in relation to

(2) Part II the sale order shall be retained by the spare parts • or r° ec^ niotor vehicles or controlled
dealer or sub-dealer as his record of authority for the sale. -(e) committed am; * ,, . , x. >
Parts III and IV shall be delivered by the person in with the Central cC\° *be *8rm.8 of any contract
whose favour the order is made to the registering autho- relating to t.hp overnment or a Provincial Government 
rity- with his application for registration. vehicles • or ^ration or maintenance of transport

13. Notwithstanding anything to the contrary in (d) been declared an insolvent •
Chapter III of the Act, the following provisions "shall . («) otherwise shown himself unfit 
apply in regard to the registration of a controlled motor distributor, n to continue as ft

**** .h.„ reii.„r
motor car which he knows or has reason to believe to be direct that a con'travention of this Order may
a controlled motor car unless Parts HI and TV of the sale i6 satisfied Car in re8Pect of which the Court
order are duly produced before him. forfeited to His Ma8 t** beeD cont™vened shall be

(3) A controlled motor car shall not be registered in the 21. The Central Go/ 
name of any person other than the person in whose Order exempt ver»ment
favour the sale order is made. all or

>
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FIRST SCHEDULE
SECOND SCHEDULE 

[Clause 2 (d)]
List of Distributors[Clause 2 (6)]

Descriptions of Motor Cars to which this
Order applies 1 34 4 6

Serial No. Make Place at 
which busi

ness premises 
of the 

distributor 
are situated

Description of 
the territory 
in which the 
distributor 

has a trading 
area

Description of 
motor cars in 

respect of which 
he has been 
appointed a 
d.stributor

Type Name
Serial No. of

Distributor1 Austin
10 H.P.

third schedule
[See Clause 2{i)] 
CON-

CIVIL MOTOR CARS CON
TROL ORDER, 1945

Sale Order Part I.

CIVIL MOTOR CARS 
TROL ORDER, 1945

Sale Order Part II

Office of the Provincial Motor 
Transport Controller.........

CIVIL MOTOR CARS CON
TROL ORDER, 1946

Sale Order Part III

CIVIL MOTOR CARS CON- 
TROL ORDER, 1945

Office of the Provincial Motor 
Transport Controller................ Sale Order Part IV

Office of the Provincial Motor 
Transport Controller ................No Office of the Provincial Motor 

Transport Controller....................No.Date 5
DateTo
To No......................................................

Date ..............................................
An order bearing the above 
number and date has been 
issued by me upon ....................

No.
Subject to tender of payment 

and to your having in your 
possession a controlled motor 

, oar not reserved for disposal in 
. accordance with a prior order 

issued by me, you are hereby 
directed to deliver to...............

Subject to tender of payment 
and to your having in your 
possession a controlled motor 
car not reserved for disposal in 
accordance with a prior order 
issued by me, you are hereby 
directed to deliver to...............

Date

An order bearing the above 
number and date has been 
issued by me upon........................dealer ..............................................

directing him/them to sell a 
controlled motor car 
follows :—

as

Make .........

Type .........
Engine No.

to whom this order has been 
given a controlled motor car as 
follows : —

to whom this order has been 
given a controlled motor car as 
follows:—

Make .............................................
Type...............................................
Engine No......................................
at the following price...............
plus delivery charges from the 
premises of the Distributor, to 
your premises as sanctioned by 
the Central Government to be 
endorsed by you at the time of 
sale on Parts II III and IV of 
this Bale order.

dealer ..............................................

directing him/them to sell a 
controlled motor car as 
follows:—Make ...............................................

Type ...............................................
Engine No........................................
at the following price..................
plus delivery charges from the 
premises of the Distributor, to 
your premises as sanctioned by 
the Central Government, to be 
endorsed by you at the’ time of 
sale on Parts II, III and IV of 
this sale Order.

to

Make .... 
Type .... 
Engine No.payment not exceeding Rs........

........................ plus delivery

chargee as sanctioned by the 
Central Government.

Provincial Motor Transport 
Controller .....................................

to

Parts III and IV of this sale 
order are to be duly filled in by 
you at the time of sale and to 
be delivered to the purchaser.

Take notice that if you de
mand or receive any payment or 
consideration in excess of the
said sum of Rs..............................
plus delivery charges mentioned 
above you render yourself lia
ble to disqualification for 
handling the material and to 
prosecution under the Defence 
of India Rules.

payment not exceeding Rs........

............................ plus delivery

charges as sanctioned by the 
Central Government.

Parte III and IV of this sale 
order are to be duty filled in by 
you at the time of sale and to 
be delivered lo the purchaser.

Sold onTake notice that if you de
mand or receive any payment 
or consideration in excess of the
aaid sum of Rs...............................
plus delivery charges mentioned 
above you render yourself lia
ble to disqualification for 
handling the material and to 

under the Defenoe

Provincial Motor Transport 
Controller .................................

to
Make ....
Type ....
Engine No.
Price ....
Rs...............
Delivery charges by rail/sea/ 
road from

• •prosecution 
of India Rules. In accordance with the said

order I/we have on ....................

sold to..............................................

Instructions X
. instructions.

If on the expiry of ten days 
after the issue by you of a notice 
that a controlled motor car is 
available for delivery against 
this order, the person named 
herein shall have failed to tender 
to you the price named and 
delivery charges, this ordeF 
shall be void. If having 
deposited the purchase money 
and delivery charges in full the 
purchaser fails to take delivery 
of the motor oar you shall after 
the expiry of one week after the 

has been deposited be 
recover storage 

at the rate. of ten

recovered Rs.
If on the expiry of ten days 

after the issue by you of a notice 
that a controlled motor car is 
available for delivery against 
this order, the person named 
heroin shall have failed to tender 
to you the price named and de
livery charge*, this order shall 
be void. If having deposited 
the purchase money and de
livery chargee in fuil the pur
chaser fails to take delivery of 

shall after

a controlled motor oar

Make.................................................
Type ..............................................
Engine No.......................................
For Rs.............................................
plus delivery charges by rail/

sea/road from.................................
recovered Rs................. .................

Dealer

Sub-dealer

The motor car has been re
gistered by me as........................

the motor oar you 
the expiry of one week after the 
money has been deposited be 
entitled to recover storage char
gee at the rate of ten rupees per 
day.

money
entitled to
charges 
rupees per day. (Dealer or Sub-dealer.)on
Provincial Motor Transport 
Controller......................................

Registering Authority. 
Dato .....................................

The above is a true state
ment ...............................................Provincial Motor Transport 

Controller as*
(To be pasted into the Regis

tration Book.)
Purchaser.

A Date
(Copy to be retained by 

dealer or sub-dealer who is to 
oomplete entries on reverse and 
obtain signature of purchaser).(Counterfoil to be retained in 

^ixQ office of Issue).
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THIRD SEHEDULE—concld.
CIVIL MOTOR CARS CON

TROL ORDER, 19*6

* •

CIVIL MOTOR CARS CON
TROL ORDER, 1945

Sale Order Part IV Reverse 
The motor oar has been re

gistered by me as......................
(Registration mark assigned)

Sale Order Part H Reverse

In accordance with this Order 
I/we/ have on
sold to ..............
trolled motor car

............ con-
Makeon

Part III of this Order has 
been pasted by me into the 
Registration Book issued in 
respect of the motor car descri
bed in this part.

Returned to the Provincial 
Motor Transport Controller... .

Type ..........................................
Engine No...................................
For Rs..........................................
plus delivery charges by rail 
sea/road from .......... ..............

Rs.
Registering Authority 
Date.....................

Dealer

Sub-dealer

Date

The above statement is 
correct.

Purchaser >
Date

FOURTH SCHEDULE 
[Clause 2(c) & 2(fc)]

being a distributor under the Civil Motor Cars Control Order, 1945, appoint you
....... to be a dealer/sub-dealer for the distribution of..,................ motor cars. Your place of business
and the territory in which you have a trading area is

I

will be

Distributor
Copy forwarded to the Provincial Motor Transport Controller 

War Transport Department, New.Delhi.

Distributor
FIFTH SCHEDULE 

(Clause 5)
Return of Controlled Motor Cars Received

Now reported as receivedDescription of motor cars Quantity reported 
as received up to the 

last return
Balance on 

order
Quantity
ordered Remarks

Make Quantity Date of receiptTyp»

1 652 4 73 8

Forwarded to the Secretary to the Government of India, War Transport Department

Date Distributor
SIXTH SCHEDULE 

(Clause 7)
Maximum Retail Prices of Controlled Motor Cars

Make Type Maximum Retail Price NOTE *4

The Government of India have authorised dealers and sub-dealers to charge, 
in addition to the retail price, delivery charges from the premises of the importer 
to the premises of the dealer or the sub-dealer consisting of such items as sanc
tioned by the Government from time to time. The items at present sanctioned 
are...............................................................................................

'!

Dealer
Date Sub-dealer

Quantity of each such dye or chemical, the landed coat of
each item together with invoices, etc Importers should Trrf sell or otherwise dispose of such dyes or chemicals 
unless thev have been instructed by the Textile Commis
sioner Those who desire to sell or deal in dyes or chemi
cals can do so only after obtaining a licence from the 
Textile Commissioner for the purpose. Under the Order,

, Ufh the Textile Commissioner can prohibit the possession of ,E .. „ the Gazette of India, dated ^ and chemica!s in any specified 'area by any personBy a notification t have promulgated the Co ^ hg holds a permit granted by him m this behalf. i,
July the Govemme °f ^hpni.caig) ControL Order, 1 - Re ig also empowered to fix the maximum prices at

sr-fegt ft 5S2J&wr.szsfr issu‘d —India correct miom

PRESS NOTE 
The 24th July 1945

Copy of Press Note, TCP Bombay, the 24th July 1945, from 
Government of India, Department of Industries and 
Civil Supplies, Office of the Textile Commissioner, 
Wittet Road, Ballard Estate.

OUTTACK : Printed Fubbehed by 8. H. Kh*n, Superintendent, Govt.. Pre^e. °* G* 19—434—10-8.1946


